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OA 75/96
Madhukar Tandon eoo Applicant
Versus
Union of India and ancother

CORAM:

.+« Pespondents
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Applicant
For the respondents

ORDER
FER HOLT'BLE MF, GOFAL IPISHUA, VICE CHAIPMAN

Madhuatbar

abive Trikunalz Act,

Tandon, in thiz apg&icatin vw/z 19 of the
dat=d 12.12.95,

Applicant,
Administ

1935, fas as
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at Amn.A-1, by which his Folice Pellowship in the Mational Police Acaden

was terminated.

2. We have hzard the learned counsel for the applicant.

3. The appll cant iz an IFS Officer. Hz is in the Supszr Tims Scale.
1

Since he was found fall;

[—t
~
O
[Ou]
=
0
=
1
=
S
L
=
2

at Ann.A-2 and was July selected b: the Sslection Committes for
o

Froject, he joinzd Savdar Val Naional Police
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Acadzmy as Police Fellow urdsr  th

He had

owship Schemz on

by

i

5.9.95, sukbmicted guarterly repcrt on the aubject on £4.12,95.

However, his Fellowship was terminstsd by the impugned ordar, which is

allzged o be illzgal, avkitrary and uanreasconable.

4, Thz lezarnsd coonszl for the applicant hasz drawn ocur atiention to a

letter of the applicant addrzazsd to Shri V.. Jain, IPS, Special

h

Secretary, Home Department, Ministry of Home Affaivs in the Government o
Indiz, U2w Delhi, daced 18.12.95 and wants the ssme to be dzcidsd with
special refevence to cthe oonkents of Item (=) of Ann.2A-2, which iz on the
subjzct of Folice Fellowship, which resadz as undsr -

"(e) The Director

fails to



his

A

pregress reports.”

5. In the civoumstanczs, we Jdivect vegpondsni ol o dzcides the

applicant'z reprzsencation Jated 18.12.95 (Ann.A-6) through a zpeaking

1l

crdzr in th:z light of Amn.A-2 within a period of three months from the
date of vacziph of & copy of thiz order.

6. Ths OA star nds dizposed of accordingly. Let a copy of this ordsr ke
1

sent along\-.ritl'l O and the arms:iures thereto kLo respondent o,

O, SHY F!"" ‘ ‘ (GOFAL I'\'RISI-INA)
MEMBER. (A) . VICE CHAIRMAN



